3s Written Ansuers

Approach Roads to Ahmedahag and
Bombay Airports '

1

#176. SHRI SHARAD YADAV:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
ceived complaintg abaut the miserable
condition of the approach roads tlo
the airports of Ahmedabad anq Bom-
bay;

(b)Y whether roads leading to the
other major airporis in India, too, are
found to have been in a state of dis-
repair; and

(¢) the steps taken to 1epair these
roads, including sub-way sections, as
at Santacruz, Bombay by the A.rports
Authority and the Central and State
Governments?

THE MINISTER OF STA'1". IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH). (a) Some complaints about
the unsatisfactory condition. of the
approach Yoads 1o the awrports of
Ahmedabad and Bomoay were 1eceiv-
egd, Both these approach roads have
since been repaired and are now 1IN
good condition.

(b) and (c). The hmited sections of
roads leading {p the international air-
ports at Madras, Delhi and Calcutta,
from the respsctive main roads,
which are lookzd after by the Inter-
national Airports Authority of Inda,
are in qute good condition. In re-
gard to domestic aerodromes, the
main roads connecting these aerodro-
mes are mamntained by the concerned
Biate Governments/Municipalities efe.
and it is their responsibility to keep
them in serviceable condition. The
need for proper ‘maintenance of ap-
proach roads to aerodromes was
broud® fo the notice of the State
Governments as early as in February,
1969. - When any case of unsatis-
{actory cendition of approach road
comes o netice, the malter is ,taken
up with the Biate authorities con-
cerned foxw underfaking: necessary re-
pairs. .
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Allegeq Collusion between Haji
‘Mastay and Income Tax
Authorities in Bombay

#177. SHRI S. N. MISRA: Will the
‘Minister of FINANCE be pleased to
state:

(a) whether it hag come to the
notice of the Government that # por-
tion of the Bombay Garage which has
been hireq by the Income Tax Dupart-
ment, Bombay at Rs. 20,000 per month
belongs to Haji Mastan;

(b) whether Government have
found any collusion of some Irncome
Tax officialg with Haji Mastan; and

(e) if so, the names 3 suth offi-
cials and action taken vy Govern-
ment 1n the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(4) This building belongs to F. M.
Chinoy & Co. (P) Lid However,
Shri Haji Mastan and his associates
acquired all the <hareg of this com-
pany in December, 1963. The Incomes
tax Department has hired an srea of
19,000 sg ft. in these premises on a
monthly rental ct Rs 42,750/~ from
Haricharan Purshoitamdas Trust, who
had taken -the premises on lease from
Kamrunnissa Trust, a lessee of F. M.
Chinoy & Co. The trustccs and bene-
ficiaries of Kamrunnigsp Trust are
relatives of Shri Haji Mastan.

Haricharan Purshottamdas Trust
who are in the business of ascquiring
and renting/leasing suitable premises
and, after developing the same, hiring
out/selling such premises, renovated
these premises and let out that to
the Income-tax Depariment in 1972 in
the normal course of their commer-
cial actlvities.

(b) No, Sir.

%y Phe ‘question does not srise,





